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Shri 7T.C, Aggarwal, counsel for the applicant.
Shri P.H: Ramchandani, counsel for the respondents.
~Heard the learned counsel of both parties.

The learned counsel for the respondents has brought
to Qur‘notice‘that in the»departmental file, one of
~us(Shri P.¥. Kartha)'has.expressed certain views

in regard to the subject maﬁter of the present
application. In view of this, the present 0a may
be listed before another Bench of which one of us
(Shri P.X. Kartha, Vice-Chairman) is not a member. ﬁ

The case may be listed for admission on
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PresentsShriT,C.,Agiarwal,Counsel for the applipant.
Shri P.H.Ramchandani, Sr.Counsel for the
respondents,

E the lea s both the oartvos and
Heard the learned counsel for bo N 44Pxﬁ¢4v

gone through the documents. In view of the documents B
by the respondents in counter affidavit that the apOLlGaﬁws ‘-
in this case are similarly placed as those in 0A-292/86 S

Shri BBL Mathur Vs. UOI, we direct that the arrears of pay
and allowances from the dateof step-up of their pay should -
be made good to the appllcants in the same manner as it ;

was done in the case of Shri BBL Mathur. The payment should

be made good within a period of one month from the date of !

communication of this order. There will be no order as to
- v
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